versus

Unich of India & ors. Respondentss: =
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Hons Mr. D.K. Rgr;ual, J:dl . PMambors e 'flf
Hen. Mr. R8s Gorthi, Adm, Membera. ’ ’

(Hon. Mz. U.Ks Agraual; Tefls) &

Both the ghove potitions are identical. 'he
subject metler and Lhe relief przyed for sce Sams, —_—

Therefore, they have bsun dizposed ef together,

Fi The claimasnts in beth ths petitions have prayed
that thay are entitled Lo be called for scrsening LS8t
for absorption under the Railusy Administraticn. Thelr
gllsgetion is that their junicrs have beep angaged.
Howsver, the details sre wanting i.z. the names of
Junicors glleged to have been engagad have net bEsn
disclesed, The clalments have also alleged that they
hevs worked From the yesr 1971 tc 1985, but no prnﬁf
thereof has been annexec with the claim petitions The :-
cleimants alsc allege thet they made varicud Ieprssent=
stiome but the copiess of those representsticn® have .JL

not bBesn annexed with the Claim petitieon.



‘snd thet there is no wecerd that thuy heus ue
=l thl&ul’tu‘. They have elso m-aﬂy hﬁ;ﬂ‘ﬁiﬁ
'rbﬁrﬂ'antat_;qn of the clsimants were rtntﬂnﬂ}u Tm

further plesded that the petilions usi@ hurrqd'hy : :fij
Lime.

4. .Je have hsard the loarned counsesl for the
parties and given cus cons ideration to the plaadinét
on regord. There is absolutely no pracf on rncnrﬁ
that the claiments workad aftel 15.11.:72 or their
juniors were sngaged or they submitied any represent-
-+ions to the autHorities, Thus, in the absence of

-nts have Served
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procf of number cof days, th
in the Rziluays or Lhse rights which acrusd Lo them

in sesking redress

&
o

C{u.—"_ s

1

;-1';?L s a result thereof; thair in
r 15.11.72, the conclusion is inevitable that

| . _T" ‘ the petitions sre barred by time. The causs of action,
? - if any, afoss to the claimants prior toc 1.11.82: 1F
{‘;ﬂ'? y 1 8o, ths claim pet itions are not entectainable.ihs
;
!

. petitions are aldg liahle tche dismissed on marits,

n b Se 1n the result, the above claim petitions are i)

S | | .
JJ}:uIIH | dismissed without any order 48 ta coats. Copy of il

e "" | the judgment shall b= placed in the other File,
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